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THE CENTAL ADMtNIST7ATIVE TPI"TJNAL MDtRAF'D P2CH 

AT HYDERAP;D 

O.A. No. 255/93 	 Dt. of Decision 23,4-93 
fl z ±2z 

Shri A. GopalalcrishnaMurthy 	_____Petitioner 

Shri Y. Suryanarayana 

Versus 

' Chief Operating 

Shri D. Gopal Rao 

CORAM 

Advocate for 
the petitioner 
(5) 

Advocate for - 
the Respondent 
(5) 

THE HON'BLE MR. Justice  V. Neeladrj Rao, Vice-Chairman. 

THE HON'BLE MR. Shri P.T. Thi'nzvengadam, Member (Admn,) 
' 	1. Whethr Reporters of local papers may,  

be aflowed to see the judnernent? 

To be referred to the Reporters or not? 

Whether their Lordships wish to see 
the fair dopy of the Judgement? 

Whether it neer9s to be circujsted ,tc. 
other Benches of the Tribun.l? 

Remarks of Vice-Chairman on Columns 
1,2,4 (to be submitted to Hon'ble 
Vice-Chairman where he is not on the 
Bench.) 

ns 

HPTT 	 }IVNRJ 
M(A) 	 vc 
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4 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

HYDERABAD 

OA No. 255/93 

Date of judgement: 23-4-93. 

Between 

Shri A. Gopalakrishna Murthy 	Applicant 

And 

The Chief Operating superintendent, 
South central Railway, 
Secunderabad- 

The Divisional Railway Manager, 
South central Railway, 
Guntakal. 

The Divisional Safety officer, 
South Central Railway, 
Guntakal. 

f 
4. Mr. U. Krishna Murthy, 

Enquiry officer, 
DOS, Goods, Guntakal 

COUNSEL FOP. THE APPLICANT 

COUNSEL FOR THE RESPONDENTS 

Respondents 

Shri Y. Suryanarayana 

Shri D. Gopal Rao 

[4sMUI 

1-ion'ble Justice Shri V. Neeladri Rao, vice_Chairman 

Hon'ble Shri P.T. Thiruvengaclarn, Member (Adnin.) 

(Judgement of the divn. bench delivered by Justice 

Shri V. Neeladri Rao, Vice-Chairman) 

Heard Shri Y. Suryanarayana, learned coun,el 

for the applicant and Shri D. Gopal Rao, learned 

- 	. 	counsel for the respondents. 

' Master at Anantapur in South Central Railway. The 

Divisional Safety officer, South Cenkral Railwa:j 
Respondent 3 

	

4-W 	Guntakal/initiated disciplinary action against the 

applicant by issuing charge memo, dated 21-8-1991. 

After enquiry Respondent 3 passed order dated 1-4-92 

- 	 -/-.....2 - 



Lt compulsorily retiring the applicant from service. 

It was confirmed by the Appellate authority. Respondent 2. 

Then the Respondent 1 RevisiOnal authority modified the 

said order by proceedings dated 17-6-92 byf±è(ierjt4ng 
and the in€i4ening period 

the applicant to the lower postl Thn_sane-4-e---asS'&i4ed 
is treated as dies-non. IL 

The foremost contention that was raised in 

this OA is that the applicant is under the administrative 

control of Divisional operating.jieiager)j and hence the 

DSO)was not having inherent jurisdiction totake 

disciplinary action against the applicant. The said 

contention for the applicant is supported by the 
-r 

judgement dated 1-7-92 in OA 941/91 on the file of 

c.A.T.. Madras Bench. We are fully Ln agreement with 
the view taken therein. Hence the impugnea oroer 

is liable to be struck of. 

Accordingly, the impugned order dated 17-6-92 

and the charge memo, dated 21-8-91 issued by the Respon-
dent 3 are set aside. But t11S oroer cues IW 

the competent authority to take disciplinary action 

against the applicant in regard to the alleged mis-

conduct. The OA is ordered accordingly with no costs. 

(P.T. Thiruvengadam) 	(v. Neeladri RaO) 
Member (Admn.) 	 vice-Chairman 

4 
Dated 23rd April. 1993. Regi :r~(J 

To 
The Chief Operating Superintendent, s.C.rtly,secunderabad. 
The Divisional Railway Manager, s.C.Rly, Gurrtakal. 
The Divisional Safety OfficerS S.C.Ply.Gunta]cal. 
lflr.LT.Krishna Murthy, Enquiry Officer, £OS,Goods,Guntakal. 
One copy to Mr.Y.Suryanaxayana, Advocate, CAT.Hyd. 
One copy to Mr.D.Gopal RaO, SC for Rlys. CAT.Hyd. 
One copy to Library, CAT.Hyd. 
One spare copy. 
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IN THE CENT 	ADMINISTRATIVE TRIBuN) 

HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE ML.JIJSTICE V.NEELJWPJ RAO 
VICE CHAIRMJu 

AND fn 
h 

THE HON'BLE MR.1eB*bA&uBpJccjjq-iq $ 
MEMBER(jTh1N) 

- 	 AbJD 	 - 

THE HUN' BLE 	.T .CHANDRAStKHAR 
DDY : 4MBE&(J) 

- 	 - 	. 
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TED: 2 	-1 9 3 a 

DRDER/S4DMENT. 	 .4 

C.P/M.A.No. 

in 

O.A.No. 

and tnterim directidns 

Aijowed. 

bi4posed of with directions 

Di4flJ.ssed' as wjtb&awn. 

Distnissed 

pvrfl 

default. 

Ozdere/Rejected. 

No order as to 

 




